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Privileges Committee
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appended to the report of the
Committee.”
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12.46 hrs,

PAPERS LAID ON THE TABLE—
contd.

NOTIFICATION UNDER PREVENTION oOF
Foop ADULTERATION AcT

The Deputy Minister in the Minis-
try of Health ang Family Planning
(Shri B. S. Murthy): I beg to lay on
the Table a copy of the Prevention of
Food Adulteration (Second Amend-
ment) Rules, 1965 publisheq in Noti-
fication No. GSR 74 in Gazette of
India dated the 8th January, 1966,
under sub-section (2) of section 23
of the Prevention of Foad Adultera-
tion Act, 19854, [Placed in Library.
See No, LT-6037/65].

12.46§ hrs.
ESTIMATES COMMITTEE

NINETY--EIGHT SMAND  NINETY-NINTR
REPORTS

Shri A. C. Ghua (Barasat): Sir, I
present the Ninety-eighth and Nine-
ty-ninth Reports o the Estimates
Committee on the Ministry of Food,
Agriculture, Community Develop-
ment and Cooperation (Department
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*DEMANDS FOR GRANTS—contd.

MINISTRY OF IRRIGATION AND PoWER—

contd.
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*Moved with the recommendationof the President.





